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DATE OF DECISION—
Leamni Frzsad Shaoms 2 Others : Pétitioner
ML e 3.8, Mathur Advocate for the Petitioner(s)
Versus '
nion of India & Qithzvs ' Respondent
q__ Mr. 5.M, Sandy ’ ' Advocate for the Respondents(s)

CORAM:
The Hon'ble Mr.  guatige 2.L. Supta, Vice Chaimman

The Hon'ble Mr.  &,F. Hagrath, Meber (Aduinistrative)

(A.P. Nagrath) - (G.
Member (A) ' Vice

1. Whether Reporters of local papers may be allowed to see the Judgement?
2. 7o be referred to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy of the Judgement?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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Hon'ble Mr,. Justice »3.L o Gupta, Vice Chaipnan
Honthls Mr, AP, Magrath, Menber (Adminiztrztive)
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Thz spplicants, who zre five in mwber, have filed this
QA szeliing Jirzction to the respondzints to consider them for
absarption as JTO, trezting them at par with other fechnically
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2. Whan ths matter was hearing, it was statzd
bzfers us =zt The Bax theb th: applicarts had gppearsd in the
Sorezning test for abscoumptbion s JTO0s and four of them have daly
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Se The f:cis, as psT ths geplicants, ame thab they wWers
initially appcdinted on the post of Mechavde/Technici zn on various

dates froom L9700 o 1979, It iz avarred that Ministry of Commiinie

cation vide l2tier dated 15,010,.19900 restmotured +hs cadies and

declared the catzgoriss of Lineman, Wirmman, Czble Splicer,
Techniciasn, Transmission Assiztant, Wirelsss QOperatol, Auto
Exchangs Asszistant, Fhone Inspector a8 Jdying categories, New
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dn the Welt Petiticons Mos. LS5 o 1484 of 2001 in Madrss High

Court ayszinst th: cider of Madras  Bench of the Tribunal and the

Hon'klz High Sourt in +heiy decision dated O4,02,2002 had upheld

the validity of the Fscruitment Rulzs of L9296, Oxdzr of the Madras

Bench of CAT, wher zhy the OA filed
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In view of the Jdizcuzsions in the precse dings pavagraphs
. ) Madzras
and the judgemsntof/ Hich Court  with which we find ocurselves

wWe pass the following ordsr:a

ad already eppzarved in the Soreening
post of JTOC and four of the applicants
have been akbzorbed as JTO; Wo further diltsciicns are
required ©o e given on this aspectg so far s
challenge to the prwvisions in clsuszs )L (k)
of Mote 4 under Scheduls to the Recruiitment FulesT -,
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1ac¢ iz cc,nce;r;n-.‘—;v:l, whe applicaats have failed 4o

favour, The DA is
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